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duled Tribes shall be taken into considera-
tion consistently with the maintenance of
efficiency of administration in making ap-

pointments to Government sarvices. This
provision is supported by Article 16(4)
which permits a State to make reserva-

tions in services for these classes.

In order to watch over the implementa-
tion of the various Constitutional safcguards,
Article 338 has provided for the appoint-
ment of a Special Officer to investigate all
matters relating to these safeguards. This
Special Officer is known as the Commis-
sioner for Scheduled Castes and Scheduled
Tribes and his Annual Reports are laid
before Purliament and Jiscussed.

As indicated carlier,—Governmeat  has
been fulfilling all these Constitutional
obligations. The Harijans from Haryana
were arrested in Delhi not becanse  they

were  protesting against eviction, but
because they hiad violuted prohibitary
orders.

13.01 hrs.

BUSINESS OF THE HOUSE

THE MINISTER  OF PARLIAMIN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): With vyour permission, Sir,
I rise to announce that Government Busi-
ness in this House during the weck com-
mencing 3rd December, 1973, will consist
of:—

(1) Consideration of any item of
Government Business carried over
from today's Order Paper.

(2) Discussion on the Resolntion scek-
ing disapproval of the Central
Fxcises and  Salt (Amendment)
Ordinance, 1973 and considera-
tion and passing of the Central
Excises and  Salt (Amendment)
Bill, 1973,

(3) Further consideration and pass-
ing of the Code of Criminal Pro-
cedure Bill, 1972 as passed by
Rajya Sabha.

(4) Discussion on the 22nd Annual
Report of the Union Public Ser-

vice Commission.

~
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(5) Consideration and passing of the

following Bills as passed by

Rajya Sabha:

(a) The Navy (Amendment)
Bill, 1973.

(b) The Cinematograph (Second
Amendment) Bill, 1973,

{c) The Prevention of Watcr
Pollution Bill, 1969.

MR. SPEAKER: Please excuse me. 1
havc to go and receive the British Delegu-
tion.

13.02 hrs.

[SHr1 S. A. KaDER in the Chairl

SHRI VAYALAR RAVI (Chirayinkil):
1 request the Minister of Parliamentary
Affairs to include y discussion on  the
inordinute delay in the establishment  of
the newsprint plant in Kerala. Therc is
4 national crisis due to newsprint shortage
and the Government is very much con-

cerned. The Hindustan  Paper  Corpora-
tion is going  to establish the plant in
Kerula  in technical  collaboration  with
NIDC, The Chairman of NIDC announc-

ed that the plant will come up in 1978
while the Minister said it will come up
in 1976. The delegation of  Hindustun
Paper Corporation which went to Canada
cume back  with much  disappointmzrt.
There is a strong Canadian Jobby under
H. S. Sicmens & Co. which is responsible
for delaying the establishment of this pro-
ject in Kerala, This delay means a loss
of Rs. 28 crores in foreign exchange to
the Government of India.  So. this House
must discuss this question.  The Minister
of Industrial Development must come for-
ward with a statement that the plant will
be established in time.

In Tumilnadu, the students have been
attacked by hired goondas and the police
did not give any protection. It is a serious
matter. I know it is law and order, but
the State Government has not maintained
Jaw and order. The CPM has been allow-
ed to raise the law and order situation
in West Bengal in this House. So, the
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[Shri Vayalar Ravi]
Home Minister must come forward with

the Railways carry more passengzrs until
the lockout is Jifted,

a statement on this situation in Tamilnadu
and we must have a discussion here.

SHRI P. G. MAVAILLANKAR (Ahmeda.
bad): Sir, during this particular session,
a number of important issues concerning
the foreign policy of our country are
taking place. We have had the nonour of
the visit of the distinguished gencral Secre-
tary of the Communist Party of the
Soviet Union, Mr. Brezhnev. A number
of agreements have been signed. Apart
from this, a number of news items and
announcements have appeared in the press
about the possibility of an Asian Collec-
tive Security System, to which a refer-
ence was made by the distinguished visitor
in his Address to the MPs in the Central
Hall yesterday. Then, the question of
West Asia is also agitating our miads. It
is a hot question. Our External Affairs
Minister has said that India, as a leader
of non-aligned countries, played an effec-
tive role at the UN with regard to the
West Asian situation. This House should
have an early opportunity—at least next
week—to discuss some of these basic and
important problems in regard to our
foreign policy.

A week ago T had said that this House
should have an opportunity of discussing
the Fifth Five Year Plan. After this
session started, a number of important
announcements are appearing in the press
that the Plan is being out or pruned etc.
But this House has no chance to discuss
these matters. I request that the Govern-
ment should find time for a discussion on
this next week. The discussion on the
Approach Document which was inconclu-
sive during the tast session should be con-
tinued in this session as early us possible
before we are told at the fag and of the
session that the Plan is ready and we will
discuss it in the budget session,

Lastly, because of thez lockout in the
Indian Airlines the pressure on the railways
has increased. I would like the Minister
of Railways to tell this House what special
measures  Government are taking to re-
licve th pressure on the railways so that

W CHIEA T ATAY (9EAT)
gargfy &, fage § oF agy Fe
d%e g7 feat @@ FT 3gAT & ayfeqs
g IF T IE AV F AIFET qUiAAT-
=T whna fafreas w1 war7 arefye
FTAT ARAT § AR 37 W37 § ¥ 7
a7 fofreet & #7739 geaey
H UF &g1T fGerarg, arg g 1 faawg
T agt F AN F qATAA &, IT HT 3G |
7z g @ —FfeT & Fr agt
FfaT a7 faemr afew= g mar @)
g ¥ @ W@ ag fFaar
T AT 2, T a9 § e gt
2 FEm A wY R g oag
FER  E——HUL F qAT FAAT
qEAT &, WU F FEAT 9TAT§ | A
for & =wrgm fr =9 T e & w0 o
T 2 HIX AG-H FEAE FE
arfs agt & et F1 7177 o Fray
g fod wd—am F7 W|ET # |

g F@—-FT FOAIA  HIF
gfogar ( W@ @ig faa ) &
gAT Moo & e fE ¥
Faea? & §¢t wFarfar 5 990 &
gz fagr mr &1 S oT0F 3w oAy
AV a2 famT o, ¥F F T ARl
FT AT GITET TAT & | FEL GEAT
ey, gAA—WO%, 1T Ffegr g7
ST 3T & MR & 1 FT g FAAT
waT AT & 1 ¥ wHa Tt ) g
#Y q9g ¥ FHALRT B AT 3F
& 7@ wgT wgr & gafAm § g
fr gfq ot g7 F a7 ¥ 3977 & AR
g feafy &1 g7 frrraa 1 we3d
FL |
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whradt ara—sirnfrs faarz A
§ qfrada fem Mg ——ga wiv 8 az
FTRY AR war gut g—Afew 7aw
fomziza #t g7 A agA fat w
MR F¥ g 2 | A are wfEar @
fam 73 & auq s At 79 i
F# 3 afEm s wdr A wEA
f 3 Afew oo fogaefeg 77 & &
wgT BF 37 &Y a|t F oy w7 oga
FWA 7 ATEX AMYA F7 AT 37 A
oft aFAR WET ST FIT gAE A
N glagr gav qagd # fwat & ag
ga® T faw § wEAr g fF owq
WY T F AT H A g

st 7y fomd : (Ft¥1) FaT Of
wgre, § Ir@ g fF &% Fmwa #®
@ fore 2 39 ¥ I AT gwm
agR FIF FT WYAT 39 A9 #1 A
# @33 gug ¥ 37 A7 F IBAT AAT
o1 va1 § Afws g faepm soma
ErE e awmagd frfyq
14 FH1 FT TTEAFIT gH, 3T X A
&% oTF wEeg AT @A R F77
% AR gL & A% 78 97 ¥ w7y
g

awmfa vgra, & g7 & fF 39
] WH FE F O §7F 95 ¥ wF
ALY WY F51AY & AT w3 F Wy
ATgi-F0gt 799 F71 qrer gwo R, Afww
o G d51 F1 Aeag-farfedt @
g W@ g 1 AR F 3 W
& fear sman & 3OF 2THT A & 0
& wmge f6 s geaTg 9% FHAA A
foie o3 agg Y. fam & g9 a1 a
7 WY e forar &, fawdfor
W€ § ——a) gEwr 9=l A w1 oA
ga # favr )

gard ara—wgifs wgrafas g
ooy foar ¢ T g & @ gafao

ur gea  aaer foer qErg OF
2438 1S9

gfvow #1 gear & & ag ot § wrg¥w qamA
gAr agarg 1 fwziv frw s ®
ZATT aF F A AT Y wfye &9 faz
IFA wA w107 7@ fAgr . agqu e
A F gt Fzar ;WifE g3 FeET-Higr
Ffea 343 o wrgeTE g A &
HTH JTHS VAT ATEAE | wfaeA
27 ArgAuT o7 7 fagd 3

"30 HAZAT 1973 F1 44T 7 H
8 FF ¥ A gz T 1Ay
eI wiiEg & Az §
agfgar & wadw garg fag
FIAF TN H AT AT €99
(demm 707 zq) T 7T XA
amE oF aiE givaa anfa
(zmY) ®1 SFTIEAT Ar A
g3t famr oww faw Wil
TN ST 9SAT § A9 77 AT
w9 qH F {71 7 917 qTHA]
g ™ ®ifsa urar azfzar
2 IR TA FOFT 9 AR
99 FIH FTAT oTAT T AR
o I aefgar ar w7
qAT AMIA KT FHE 1 FAJ A
FY w| ¥ & w1 7 azfzar
¥ @ wgt A g 70 HITH
FY &1 G A AT FT TN
T gz fFar 7T qT H #7407
2 @ dm f&AR 7 QAU OFT
foregT wAeqT H Y FAT FT
(t5= foz) &= faar

31 wEqET F AAL AR X F
gver Wik wfow 29 fag faumas
¥F gl a1 IER @ A
AR I IEW IAFT H13TA-
q@ W qET Ht ¥ AR &
a1 I I wAefeafr § wex
afa =) fear 1 gAEY FA-
Eakdt ‘ﬂcﬁq i Wfo e
wde Po (qzar-giv ZHT) *t
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7 | "wvd R ¥ foar
qWET T 7 gfaw ¥ qiAq
agF W fem 9Ty W @
frar & froad @d g
gv% 1 3Ad 109 gfvaAT ®
g 1 @ A UF
4 AT Ay adrx & Arfaw
| SA% q3 FT AT FEAHT

AUs 23

Aamafa 7T qF A7 AAFIU
At e g% 3 B ger HAT oY maga mey
Tz famEdT ¥ oqa 4, wial
7wz fgaer St T g1 afFa [7 93 a3
A ¥ 3Rl IEY FYF I AT AT
g @ |

ar gw ART A2 FrAT A AG ¥
g, gy gdy A90T Mg AR A L

wwfa rge@ . SfEa 3357397
w5 AeTe A ¥

o\ Ag fsqd 0 3737 M3 q@my A
19 fwqn a7 o7 £ 27 FW T avEeo
FLWE | IAF AT AV TEA 413
@ AT FFATEAFNE. .,

st faww mgraw (Fimsy) !
gk wrfas 43 Y 3

3 Fr3

Y g farag QY #07 arde FEanh
£7? 378 wfzm gart wiafes araet &
T FE AT Afg

MR. CHAIRMAN: Please sit down. |
would request Mr. Madhu Limaye tn con-
fine himself to relevant things. This is
absolutely irrelevant. To say that we
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asked a foreign dignitary who had come
on our invitation to India to praise us, as
if we told him that he should praisz us,
I think, is not befitting this House or the
Member speaking. (Interruptions)

st Ry e @ &F 91 39 IR
# g% A FI | AT FG TET E
A HE 9T # §6 T T A WTEH WRAW
#1 & qraq F7ar § afw7 oF ara §
FgAT A E fr s@asggmt am A
feafa & Sawr 7z @1 Waw 9@T P,
feq @ gf@At ov mfanfast &
HIRSAT 3 AN 33l II(HE E, m Q)
fzd a2 25-30 gL F1 A7 A7 A BT
9T HrAT 41 A1 IF §AF gHA 0TI~
wez wraa fam a1 Sfws @93 7o ag
qUAA QST F JAMATZ | FF "qam
§7 oI 3s9FIFAA, Hus
gEAT IAFT 93AT ATATF @

“The executive power of the Union
shall extend to the giving of directions
to a State as to the drawing up and ex-
ecution of schemes specified in the direc-
tion to be essential for welfare of the
Scheduled Tribes in the State.”

o AN F TARTT, AN F 7779
F AT ATAY & 7 [aAT AT A7 FE THAT
AAF FATF P 007 (FWAIA)
qIAYF FAATT F10 ATEA 7T FF A
At gveE & frsam G F7 39%
T g7 | 97 57 AVA BT BIT R
Fzrafera § 1 gafan & wraer 5
T gOA A T # Od P
2 AW qAT ATy TEeEEE Je
=H q7 @ & fAm e wE Eq v wn
AT TIEAT A AT aRw A R g
FI GeRTA AT FUF T IAF QI
foad sra =qQ) wfe &, @ w1 %
Arw Agt AT WY T Ay £ A faar
AT 1 AT g iET T AT FT
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FaaR g 3afa frrgie agrgnn
SAT gz IFL asfgm A wgrarfw &
F AT FFAT § — AT T F A
AT A0 a7 T Fr< Faear T
2 3 77 733 A AE T L
FAATEY FE  F (A0 FAT AE &
ar aTs F4 a%  FfeFAl #1307
F0 Fq FA @ T oAAafs wEET
AT wOF W FF FAT Tl FAE
% gieas &1 {1 s=m #1719 fFar
T E AT IAE AR AL AT |
T H ugFAAE WO ¥ Sfew
FIFTT Fi fAwRT F77 A7 AT A g
Taar snfzgm ) (7a9q) .

Tg TF HIAA T 7 77F AT FA
FramAdr A AR AT E FAA
ngz TEIETE &@T aIE Fr I
T A S F wH ar wmatar &
a7 afra  aqwE enqeq 34T A3 0f
=LA amfeg I §1 (saqam)

! yaEaTe e - faerT 7 gAF
Td F AN AT ZHA WIAA |

sy e faxd © qaTETT oW ATan
=1 IAHrEd g fAawra g0

Y TrmEare e} ¢ ST Aty
Tz w7 &< fag | (Waww) 585 7
ars g gt @ § 99ET endT Tl
g\ T¥ gy ¥ 939 g arfem
ag () 9% g 9 F SHE
FUT T gArFT. VAT AFT AfagT
AFgLl "R gt #1 gt #FT 7R § |
(zqa=™™)
MR. CHAIRMAN: 1 thiok, this is not
the way to argue out....(/nterruptions)
ot vy fama @ g7 aw 91 A
faan Iz@ET ¥ IF 9T FERET FAT
fzr afx 1@ wad F IE BT
=few | (sqaww)

AGRAHAYANA 9, 1835 (SAKA)

B. 0. H. 262

MR. CHAIRMAN: 1 think, cxperienced
members like Shri Madhu Limaye and
Shri Ramavatar Shastri should not bchave
in this manner in the House. When I am
on my legs, you should resume youw
seat. ... (Interruptions) R

HTT ¥T & F70FT FT AA 45
qaf F N FF I T

Wt Aw foq@ - By ga v ar &
¥5 T8 Fg &
MR. CHAIRMAN gga) g & 3g

Agr &ar x.fgq

Now if members are not interested, then
I will adjourn the House for lunch. This
is not the way that the business of the
House should be conducted—including
you Mr. Limaye and Mr. Ramavatar
Shastrl.

oft TR0 QAo FAN : (FATT) :
Famfs ogig, 97 7 987 & g9 909
7w Fwar g fw gl #1o9
afezs fazie ®, 997 93w §, freft
gfamr v gor g & wizwiz fro3q
FZF faad w4 74 afzm
A fEdr A Gt wenEEm g at
FHFHIR FO @It g FIT I3 F
ToEm o7 iy v oagw A

AL AT 48 &, AT Fr AT
TAW E AT WY AT M A wF
g dfem guw e & wg & 3
qd) faeeft ¥ 78 afes oam g2 agwi &
Hymgl #Y geva & ) W gEAE 7
ey ag w3 & fF ag e agen
A AR E b ¥ amy
a% garl gredt I F A & | 9F A9
¢ ad) ot #aY AgY agi w1 I Soe @
13

frarnTag dfe  ofrowge-
zgz fagr ¥ 7 TaR IgIgMI
I F A} A AT grwiEw @
Fg1 man fF 27de 7, AfeT ag o A
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[ tdo wo FAHT]

femima qa  wmw ar 5 7w 4
¥ FAAT FRAA T A7, AfwA 37
F I AAC TA AT woH 1R
CIRC I S S 0 s G R S 1
qq A WA gr | 94 A% A
F@rfzar nan i Fafe 350 a fAsm
g = 10 fmvea 754 oo w490 T
G JAT A 37 B AFE K A
fer wmmar ) zafeg gdwing e g9
IR 7 AMANT FTzA0H £ 7F A9
gm =fm o737 ff WA wA
F WT ogw 3§ fA@ FT 9
g & oz N Ft= Hd =fza
w1 T §7EizaE Y IF WA Eva fza
TR AR T AT WX YW A
A T 0 WA wEEa w1 @E av
Tz AT IfEA |

®T FATCAT F F 954 FATAA
1 frea faor w2t 770 3T
& 155 faefr & 7Y 113 gfearry &
%2 FARAT KT A3 AIT E AR
InAITMaFAEIE &, "% AT
famm o7 gAD FTF AETw, T
av B AHA F T Wiy | FAT A
% faa 3 wgrfw gfvomi s aaeav
AT Tife, AfeT agt o A HAEA
FTI2E | 0 oFfY o ;TE o F AL F ATAATT
gAY 7fF A YU ISET AT, A
TaEATT WA 3 95T,  AgAr g
fr FTAAG forg qgT SR A H T
IfF fomagd A ot A ag
g wfar w1 %1 afad wn §7 e
FE AR AFD fAF )

garifs o, w9 F wEard #
frrar g fr At d awferag 728
T A9 X g

“People in Delhi will find it hard
cven to wipe their’ tears. The prices
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of hand-kerchiefs have shot up by 125
per cent. The hand-kerchief which used.
to cost Re. 1 now costs Rs. 2.30.”

g OdM § 3% A% F aaT Wl
FTH T TFT &, AIE & AT T HRA
FEIB FH § | gAA0E AL

“The sudden rise in the prices in the
capital has also affected eggs, butter,
mustard oil, pulses, cotton textiles and
nylon yarn. No one can explain aik¥
these latest increased ranging from 15
to over 100 per cent.”

§ g1 =rgar g & &1 w17 A
g 3 897 WA Wede 3 AW gH
TG % ATFC SR ACH T OFEAT
ameet &, 791 7g FH ST I FT
fr afegmaz & faadt aga w3 399
W A A AT 1 AT AIAATAL
RS § At w1 fAwarw gsAT ST
gl gizEfqa wEmgfE s &
IR E FuE frmr AT

SHRI SAMAR GUHA (Contaip: ¥
want to draw the attention of the Govern-
ment to the All-India strike of the taxi-
drivers and taxi-owners. They are Having
a big demonstration before the Boat Club
today. The situation has become terriblc.
Fifty per cent of the taxis are lying idlc.
The income of the taxi-drivers and. taxi-
owners,—I don't find the taxi-owners
much, 1 speuk more about the taxi-drivers:
—has come to such a stage that it is al-
most impossible for them: to maintain their
families. In this situation, the Govern-
ment must give a serious thought to the
question as to what are the causes for
the sudden rise in the prices of crude oil.
W have heard today that the supply fromr
Iran has not stopped. Then why should
there be such a sudden and steep fise? Nok
only the taxi-drivers are aﬁqcted, the
scooterists are affected'’ FHe @overnment,
without introducing rattor... . ..

MR. CHAIRMAN: You are going into
too muemy detafls.” You have referred to
it. You want a discussiom on this. Thas
is all.
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SHRI SAMAR GUHA: You have been
patient with others. Kindly be also pa-
tient with me and bear with me for a
little while, Sir. Today is the 30th of
November and so many days have passed.
The Government has not come out Wwith
any statement—reasonable statement--re-
garding the reasons that could be attri-
buted for the sudden rise in prices. The
words usd by one newspaper are: “Savage
rise in prices.”” I ask the Government to
make a statement particularly in relation
ito the taxi-drivers' strike today,

Another point which 1 wish to raisc is
this. Neither the Secrctary nor the
‘Speaker is here. T am trying to draw the
attention of the Speaker and the Secre-
dary for the last 7 days....

PROF. MADHU DANDAVATE
«(Ruajapur): Secretary-General,

SHRI SAMAR GUHA: Secretary-Gene-

al. Calcutta and West Bengal peoply are
without newspaper for the last ten days
due to sudden rise of the price of the

newspaper, English and Bengali. Hawkers
have boycotted them; they are not getting
proportionate increase of commission and
the people are almost reluctant to  buy
them at higher cost.

Now [ want to know this from the Gov-
.ernment. If there is increase in the pric2
of ncwsprint what would be the proportion-
ate price of the newspaper? They should
say about that. They should make a cer-
tain calculation, Sir, 1 want to draw the
attention of the hon. Minister to this. 1
‘have been trying to raise a Calling-Atten-
tion Motion. T failed. I wanted to raise
.uader Rule 377. I failed. The whole of
West Bengal is suffering for the last 10
-days, without a newspaper. I want to
iknow from the Government whether the
Government is going to make a statement,
-whether there will be any uniform price
rise all over the country, or will there be
any control over them. What is  the
matter? Can any newspaper in any Statz
suddenly raise the price? This is a very
serious matter. For the last ten days the
whole of the people of West Bengal are
without newspaper. (Interruptions). They
.are printing it, but there is no circulation.
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I ask the Government to come out with
a statement whether they have any policy
whatsoever in regard to determining the
price of the newspaper or whether they
have allowed them to increase the price
unilaterally. -

Sir, in today's papers we find that there
is an abnormal supply of crude, of kero-
sene oil, of cement, of power and may be
many other things to U.P., double, jreble
and perhaps four times, :

Wt ges fagrdt argat (1anfauv)
g wg

SHRI SAMAR GUHA: g4 3 779
T AT E AT § 0 W@ G
s 4

This is & serious matter—this man-
power oriented power is being abused in
the whole system of our democratic elzc-
tions. The Government must come out
with a statement whereby they make it
clear that democracy means that the
principles of election are being followed.

>

Lastly, onc point about the C.B.I. The
C.B.I. has framed a charge made out
against the former Chairman of the E.CL
The word used by them is ‘criminal cous-
piracy and corruption’. So, I want to
know from the Government as to what
steps they are going to take on the basig
of the C.B.I's report against him and
whether the Government is going to make
a statement on this or not.

PROF. MADHU DANDAVATE: Sir,
I would like the Minister to take note of
a very important issue. There is a sharp
conflict between the Centre and the Maha-
rashtra Government o0, the question of
Muharashtra Agricultural  Land  Bill
passed about 14 years back in the Maha-
rashtra Assembly. There is a sharp con-
flict between them and the Centre. Day
before yesterday, the Chief Minister him-
sclf said that there was a sharp differcace
and this diffcrence has widened still fur-

taer. Therefore, T say that a discussion
must be arranged. The most important
aspect of this issue is that though the
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Bill had been adopted 1% years back in the
Assembly, because there are differences
about the limit of ceiling on lands and on
giving retrospective effect to this, that is,
whether it should be from 26th Septem-
ber. 1970 or from 1960- and since trans-
fers of lands have taken place in betwzen
and there is a difference between the Cen-
tre and the State Government in this re-
gard, a statement is called for from the
Minister of Agriculture.

The Business Advisory Committee has
decided at one of its meeting that the
recommendations of the Sugarcane Com-
mission should be discussed here. The date
for that has also to be fixed up. I have
also pointed out to him that he should
make a statement.

A very «crious situation has developed
in Super Bizaar, at Delhi where 1500
quintals of wheat have been destroycd
and 1500 quintals more are likely to be
destroved. The Civil Supplies Department
has taken a very wrong attitude, 1 should
say, bureaucratic attitude in this regard.
I have furnished to the hon. Minister all
the details as desired by him so that he
would be able to make his statement.
That statement also should come forward
from him.

In the end 1 would like to make a
mention about the burning issue created
as a result of Shri Brezhnev's visit here;
that is, about the 15 years economic co-
operation declaration or collective security
system which is proposed. This poses a
problem for a wider alignment or de-
alignment for us. In this our attitude tc
China and other neighbours has also to
be brought into the picture. Tt was sug-
gested that the hon. Minister for External
Affairs should make a statement.

Lastly, about the atrocities committed
on Harijans. On this a discussion should
be arranged. These are the few things 1

wanted to make.

SHRI H. N. MUKERJEE (Calcutta—
North east):  Mr. Chairman, Sir, I would
like to reinforce the request already made
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for a discussion in the House on the re-
ported atrocities recently committed on
Harijans in different parts of the counity,
in Bihar, U.P. and clsewhere, and for
this ther, should be a certain date and
time allotted.

1 also submip that we should have a
discussion on international affairs, na-ti-
cularly, in view of the analysis of the
world situation which we have heard yes-
terday. We have to give our views in
regard to the world situation. I know,
the Minister for External Affairs is ready
to have this discussion as soon as cver it
is possible for which with the Minister of
Parliamentary Affuirs’ cooperation, perhaps,
time will be found.

The third thing which I wish to suzgest
ts that while for next week, the Cinemato-
graph Bill ways passed by Rajvu Sabha is
coming before the House, there is anoiher
Bill which is more important from the
point of view of the workers in the filmr
industry, which had been put before the
House somg eightcen months ago, 1 think
it was in the autumn session of last ycar,
which was withdrawn, because the hon.
Minister suggested that it would have to
be reformulated, but the reformulation
does not seem to have been completed so
far. Last session, in the other Housc,
the Minister of Information and Broad-
casting announced that he was going o
introduce that Bill in this session in Pur-
liament, but we have hcard nothing aboat
that Bill relative to the conditions of work
of those who  actually operate in  the
cinema industry, in the production, in the
exhibition and in the distribution sections
of the cinema industry. I suggest, there-
fore, that the conclusion of the discussioT
on the Cinematograph Bill should be
supplemented without delay by the intro-
duction of the other Bill which requires to
be passed, particularly in view of Gov-
ernment’s assurance which is now nearly
more than two years old in regard to that
legislation.

SHRI DINEN BHATTACHARYYA
(Serampore): 1 want to draw the attentiony
of Government to a harrowing tale which
I received regarding thg atrocities that are
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being perpetrated on the workers of the
Patel Engineering Co. at Nahan in Hima-
chal Pradesh. 1,300 workers have been
thrown out of employment, The Patel
Engineering Co. had been given the con-
tract to finish the Jamuna hydel project,
which comes under the UP Government
but which had been financed by the Cen-
tral Government, within a certain t:me-
limit. Since they could not do so, they
have created a situation there and they
have declared a lock-out, and taking the
help of the police there, they are adopt-
ing all sorts of heinous methods to sup-
press the workers. An advocate who s
conducting the cases of these workers. .. .

MR. CHAIRMAN: Let him not go into
the details. Let him say that he wants a
discussion on this matter,

SHRI DINEN BHATTACHARYYA:
It is a serious thing, It is pot mercly a
question of the lock-out. So, kindly hear
me.  Mr. Jagjit Singh Negi who is un
advocate has been arrested by the Hima-
chal Pradesh police becuuse he is defend-
ing the casc of the workers. Another ad-
vecate, Mrs. Shyama Sharma, who is the
only lady advocate in Himachal Pradesh,
who is also dcfending the workers s
missing; a warrant has been issued against
her, and her parents are frantically telling
us that nowhere could she be traced and
they are apprchending that she has al-
ready been kidnapped. That is what the
pceple  are talking there,  Firstly, this
lock-out is mala fide. ... ..

MR. CHAIRMAN: let him not go into
those details. Let him merely say that
this matter should be discussed or that a
discussion on this is necessary.

SHRI DINEN BHATTACHARYYA:
Government must come forward with a
statement about why this lock-out is thece
in the Jamuna hydel project being execut-
ed by the Patel Engincering Co., and why
there is repression by the Himachal Pra-
desh police especially by the Superinten-
dent of Police of the district. Is it a fact
that the same superintendent is in league
with or is connected with the Chief Minis-
ter who comes from the same district
also?
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My question relates to two things, 1be
first is regarding the Jock-out, and the
other is regarding the police repression
even on the legal practitioners, not only
on the workers but even on the legul
practitioners or advocates who are taking
up their cases in the court,

It is also reported that scveral times,
luthi charges werg  made by the police
there as a result of which two workers
died, and an MLA of the arca. Mr, Tulst
Ram has also been arrested and is now
in jail. No legal protection is given. Anv-
body who comes forward to defend him
is arrested.  As for persons who  were
lathi-charged as a result of which some
people  received scrious  injuries—Shri
Tulsi Ram  ulso  received  injuries—no
medical relief was given to them.

MR. CHAIRMAN: You want an over-
all discussion,

SHRI DINEN BHATTACHARYYA:
Yes, on this issue,

The next point is regarding » malter
already raised by Prof., Mukerjee regurld-
ing the treatment of prisoners in W, Ban-
gal jails, in all jails. Even beating und
killing is going on in the jails. Besides,
the demand of political prisoners for
corresponding treatment is not conceded.
Persons arrested and kept in police lock-
up and in jail arg severely beaten. This
complaint has been there for davs ‘o-
gether.  But nothing is done. So Govarn-
ment must come  forward with a state-
ment clarifying their policy us Prof.
Mukerjee has put it. Do they want a
uniform method or rule for trecatment of
prisoners in jails all over the country,
specially those connected with  political
activities?  Political prisoners should be
given political status. Recently, we know
that 40,000 people were arrested for pro
testing against the price rise, No political
status was given to them,

MR. CHAIRMAN: Please do not
argue. Say what you want.

SHRI DINEN BHATTACHARYYA:
We want a discussion here. The concern-
ed Minister should come forward and
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state here and now that the persons who
are arrested or will be arrested on politi-
cal grounds will be given political status
whether it is in West Bengal or any other
State, This should be done. I want to
remined the hon. Minister of Parliament-
ary Affairs to arangé some time for a
discussion on this also.

Y gER T wIATT (AT ) Fwrala
qF=T , & qTIE AT F dHY FG HAY
R esm fF agzr vl
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37 97 A @AY &1 EY &, 99w O
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AT AT H IAFAT GAT g4 8 1 IF ATHT
#1 34T 997 HY IH F AT T [EHT AT
w74 THes fer m § ) g A a7y
ara g rfaw |

SHRI B. V. NAIK (Kanpara): May I
make a submission under rule 295? This
rule says that at any time after the report
has been presented to the House a motion
may be moved that the House agrees or
agrees with amendments or disagrees with
the report. Under this rule there is pro-
vision for half an hour’s discussion on the
report of the Business Advisory Com-
mittee, subject to the condition that there
shall be a limit of five minutes for each
Member.  Substantial points have been
‘made both in respect of the discussion on
the Plan which is overdue since the plan
draft is ready, we are told....

MR. CHAIRMAN: You have referred

to rule 295. You cannot make a state-
ment. Please confine yourself to your
point of order. I am also to give a ruling
on that.

SHRI B. V. NAIK: We have hardly
three weeks' time. Unless these matters
of topical interest like the Asian Collec-
tive Security as well as the draft Plan are
taken up immediately, we will find our-
selves faced with a situation similar to
the one with which we were faced at the
fast session; some of these were guillotin-
ed.

MR, CHAIRMAN: 1 am sorry you are
misusing the opportunity. Are you serious
about your point of order?

SHRI B. V. NAIK: [ am absolutely
serious. Why is my credibility in doubt?

MR. CHAIRMAN: Uuder rule 295 the
subject-matter is the report. This is not
the report which is being discussed; this is
a statement by the Minister of Parlia-
mentary Affairs about the business of ths
House for the next week. Therefore it
does not hold good.
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SHRI K. RAGHU RAMAIAH: [ am
grateful to the hon. Members for the very
valuable suggestions they have made. Be-
fore I refer to two or threc important
points, I may submit that all the points to
the extent they are relevant to the Central
Government, will be considered by the
Minister concerned. Two or thre. hon.
Members raised the question about a dis-
cussion on international situation. [ shall
certainly communicate the desire of the
House to the Minister of Foreign Affairs.
The Food Corporation discussion, 1 think
will be taken up in the week after next.
That is what 1 understand, Discussion
regarding  Harijans can be held we are
poing to provide for a discussion on the
report of the Commissioner for Scheduled
Castzs and Scheduled Tribes, later during
this session. Anyhow that is a matter for
consideration. About planning, I did men-
tion last time and I also mentioned it to
the Business Advisory Committee that the
Planning Minister had informed that he
would be laying the draft plan on the
Table of the House during this session.
Therefore, I represented to the Business
Advisory Committee, how far it would be
useful or fruitful to have a discussion on
the Approach Document I shall again
place it before the BAC for guidance. As
I said. in all the other matters, I shall
faithfullly convey to the Ministers con-
cerned the various suggestions that have
been made.

SHRI SAMAR GUHA: When will the
Indo-Soviet Joint Communique be laid on
the Table of the House?

SHRI K. RAGHU RAMAIAH: About
the documents mentioned by Shri Guha, I
understand that the copies of the various
agreements will be laid on the Table dur-
ing the day some time before the House
raises. I will confirm it.

SHRI B. K. DASCHOWDHURY
(Cooch-Behar) : Last session, the discus-
sion on the plan was adjourned. T would
like to know whether it is necessury 1o
refer this  matter again to the Businesy
Advisory Committee. because it is an ad-
journed discussion and it must have taken
place in the first weck itself.
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DR. HENRY AUSTIN (Ernakulam):
Sir, 1 always respect the views of Shn
Vajpayee.  Yesterday 1 had noticed that
the leaders of the opposition partics were
given seats on the front row. Dr. Shankar
Dayal Sharma is the leader of the ruling

party.

SHR] ATAL BIHARI VAJPAYEE: Not
in Parliament.

DR. HENRY AUSTIN: Mr. Breznnev
is the leader of the ruling party there. Dr.
Shankar Dayal Sharma is the leader of
the ruling party here, and naturally he
should be given a scat along with other
party leaders. If he was not given a seat
in the front row, what would Mr. Brezhnev
think? Would he not think that the leader
of the ruling party here has not been given
a seat in the front row? I am sorry Mr.
Vajpayee should have raised this point
hore.

NOVEMBER 30, 1973

Bills Intraduced 276

&t wzw fagrd amwdd o Avnfy
73Ry, % fifge, Afge 39 a7y
s T AN | 2o AFT @TT AT arfa-
aeT ¥ F#F qrEt 3 e ad 2
A A FFE F T E A A
qrfAgrdcr § #199 qE F AT g
At gz fafRezegid

MR. CHAIRMAN: The House will now
adjourn and re-assemble at 3 P.M.

13.53 hrs.

The Lok Sabha  adjourned for Lunch
till Fifteen of the Clock,

The Lok Subha reasscmbled after Luncl
at 1wo Minwtes past Fifteen of the Clock.

[MR. Drruiy-Speakkr in the Chuir)

MR. DEPUTY-SPEAKER: We will now
take up Private Members' Business. Shri
Madhu Limaye to introducz his Bill.

15.02 hrs,

UNTOUCHABILITY (OFFENCES)
AMENDMENT BILL*

[AMENDMENT OF SECTIONs 2, 9 EiC.]
st Ag feA@  (arFT) @ SAEAs

agiza, § geqaman (Avag) wfafagw,

1955 T UG A I fagas 1

o1 FF A7 wpaly AT

MR. DEPUTY-SPEAKER: The question

“That leave be granted to introduce a
Bill to amend the Untouchability
(Offences) Act,1955".

The motion was adoplted.

it vy formd < F frgas A w0

—epublahed in Gazet'z of Jndia Extraordinary, Part 11, section 2, dated 30.11.73



